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IN THE CENTRAL ADMINISTRATIVE TRIDZUNAL
AHMEDABAD BENCH

5

0.A. No. 372 of 1990,

Bt Dok

DATE OF DECISION 20th October, 1993,

Shri S.Ayyappan Pillaj Petitioner

Shird 3
Shri A.S.Dave

Advocate for the Petitioner(s)

’ o Versus

Union of India and ors, __Respondent

Shri Akil Kureshi

Advocate for the Respondent(s)

CORAM :

The Hon’ble Mr, R<C.Bhatt $ Member (J)

The Hon’ble Mr. M.R.Kolhatkar 3 Member (A)

Whether Reporters of local papers may be allowed to see the Judgement 7 !

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ¢

Whether it needs to be circulated to other Benches of the Tribunal ? ~




Shri S.Ayyappan Pillai,

Cook, TACDE, A.F.,

Air Force Station,

Jamnagar - 3, essApplicant,

(Advocate : Mr.A.S.Dave)
Versus

1, Union of India

(Notice to be served upon
the Secretary,

Department of Personnel,
Central Secretariat,
Sachivalaya,

New Delhi?.
2. Union of India,

(Notice to be served through
the Secretary,

Ministrg of Defence,
Central Secretariat,

New Delhi).

3. Air Commodore,
Air Officer Commanding,
33 Wing, Air Force Station,
Jamnagar.

4. Wing Commander (Admn),
Air Force Station,
Jamnagar. e+ sRespondents.

(Advocate s Mr,Akil Kureshi)

ORAL -« ORDER

Q.A./372/90.

Date : 20th Oct.1993.

Per : Hon'ble Mr,R.C.Bhatt ¢ Member (J)

None is present for the applicant. Mr.Akil
Kureshi is present for the Respondents. The application
is dismissed for default,
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HMember (A) Member(J)
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TEE OFFICE REPORT - | ORDER
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| 7=1=94 M.A.689/93 in 0.A.372/90
]
| |
i Heard Mr.Kureshi., M.A.allowed.
, Order dismissing 0.A.372/90 is set
! :
; aside and the said O.a. is restored
§
i te file.
OeAe372/90
Oehhe may be fixed for final
hearing in due couise,.
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10.2.1994,

e

0.A./372/90- - ,
H f )
i |
f, it !
As bnly one Bivision Beﬁch is availabhe
at opesent, this matter is adjourned %
‘
31ne”d1e with liberty toéeither side tp
move] for early hearing iﬁ so required @y

c1rcumstances. ‘
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IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH —~

0/
%—%—:g: 372/90
|
DATE OF DECISION 2L=12-1994 )
S.Ayyappan Pillad Petitioner |

Mr, M.5. Trivedi Advocate for the Petitioner(s)

Versus l
uni.n of India and Others ~ Respondent
Mr, Akil Kureshi Advocate for the Respondent(s) I
CORAM : i
The Hon’ble Mr. V. Radhakris hnan Member (A) .‘
<
The Hon’ble Mr. Dr, R.K. Saxena Member (J)
T
1. Whether Reporters of local papers may be allowed to see the Judgement ¢ | i
4
2. To be referred to the Reporter or not ? 0/,0
3. Whether their Lordships wish to see the fair copy of the Judgement ? }
| 4

4. Whether it needs to be circulated to other Benches of the Tribunal ? /
L




S. Ayyappan Pillai CCOK
TACDE A.F.

AIR Fcrce Staticn
Jamnagar,

Advoc_Lte I‘r. FA.S.cTﬁriVédi.

Versus

1., Uni.n of India
Notice to be served through
the Secretary, Department of
Personnel, Central Secretariat
Sachivalaya, New Delhi

2, Union of India

Notice to be served thmugh
the Secretary, Ministry of
Defence, Central Secretariat
New Delhi.

3., Air Commocdore
Air Officer Commanding
38 Wing, AIR Force
Station Jamnagar,

4, Wing Commander (Acmn)
AIR FORCE Station
Jamngar,

Advocate Mr, Akil Kureshi

Applicant

Respondents.

In

Date: 20-12-1994,

D.A. 372 of 1960

Per Hon'ble Shri V, Radhakrishnan

Member (&)

Heard Mr. M&S o Trivedi and Mr, Kareshi.

Mr. Trivedi states that his client will be satisfied if

he is alowed to make representation

along with the other




atfected perscns, giving full details to the resvondents

in the matter, and the respondents are directed to treat

ind . . ; Ca 5 . -

9N Gecide the represcntatiocn within a specific time limit,
sanction

in order to Compensatory off or make cvertime vayment,

Mr, Kureshi learn=d ccunsel for the respondent has no objecticn
to this. In view of the above the applicant as well as the
concerned persons are dir-cted to meke individual representat-
-ions giving full detai s of the number of rublic holidays

on which they have worked, within two weeks and when such
representations are received by the res ondents they are
directed to examine and decide ther with reference to the
reccrds available with them, within a pericd of three months
from the date of the receipt of representations and intimate
their decisicn to the cuncerned representationists, With the
atove directicns the a plication stands disposed of, No order

as to costs,.

(Dr. R.K. Saxena) (Ve Radhakrishnan)
Member (J) Member (A)




MeA.HO2143/95 in 04/372/90

Date

0ffice Repaort

Order

o N g
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27+3.95

Ma/143/95

MeA.NO3143/95 allowed.

Extention of time to make representa-
tion up to 28.2.1995 granted.
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»1.<‘b/.\_4,5//5 stands ulS~_)OS(;z‘j‘. OX
accordingly. Copy oOf this order may Dbe
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(Dr.R.K.3axena) (Ve Radhakrishnan )
lember \J) e (A)

npm
Issue notice on Me.A./236/95,
returnable within two weekse
Call on 17th April, 1995.
T A
(DreR.K.Saxena) (Vveradnakrishna
Member (J) Member
npm

Both the learned advocates are

present. At the recuest of
Mr.Akil Kureshi, adjourned to

4t1’1 May' 19950

U\

(V.Radhakrishna

\

\
(Dr.R:kﬁSaxena)
Member (A)

Member (J)
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MA/236/95 in DOA/372/90

0ffice Repart

At the request of Mr.Adeshra

Mr.Akil Kureshi, the matter is
?

adjourned to 5thdune,1995.

(V. Radhakrishnan )
{1
Member (A)

At the request of kre MsS. Trivedi
adjourned to 19-6=1995,

(Ve Radhakrishnan)
Member ()

Mr.M.S5.Trivedi

Mr.Akil Kureshi is

Adjourre d

[\ D - oy s
(V.Radhakrishne




M.A./236/95

Office Report

ORDER

.2‘5).2019 96’
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jo]e ertl
sation for any second Saturdays a
in addition to the public holiday
in continuation of full five day
getting any compensatory off for at week.
MeAL./236/95 stands disposed of accordingly.

AT Y4
M.A./236/95
L Ll Z A A

It appears that the
5117 e S B !
oubt regarding payment to be made

a
T ey @ ;
O the public holidays,

larified as follows
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VeRadhakrishnan)

Menber(A)

ait.
N - to in 0eA./372/90

ey g Fn-ie)

Issue notice on M.A182/96, returnable

/

(K.Ramamoorthy)
Member (A)

on 2543 01996'

aite.
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$ate Office Report ORDER

Mr.Paniwala is not presen

to 28/8/96.,

( TeNe.Bhat ) (
Member (J)

ssh®
A8 9 6

A 'h@ learnedd Mambep of

;{’fi.j‘ fe ¢ available.
e ddjourned
fa..h..,,,\.A,nl‘“ﬂ_("ig
Vo A 0y day,
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24.9,96 Heard Mr.Paniwala and Mr.,Akil Kureshi,

o [
At the request of Mr . Kureshi, adjourne%
to 29th October,1996

b
/

{ v.Radhakrishnan )
Member (A)
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MeAl./338/96 with M.A./559/96 in 2,A./372/90C (\%/\ ;

ORDER .(\ﬁ

Date’ Office Report
'-E"IQ}&Q/333/96

29.10.96.

"

M.A, disallowed, as the clarification as
asked for in para 2 (A) is not implied in the

order of the Tribunal.

i‘i.:\./559/96

M.A. disallowed as the clarification as ==
sought for in para 5 does not flow from the

direction.

M.A./183/96

Heard the learned counsel for the applicant.
The learned counsel vehemently urged that in pas-

of
sing/the earlier order by this Tribunal on
20.12.1924, Court had been misdirected inasmuch
as the direction was sought without the approval
of the applicant. The learned counsel for the
applicant sought the aid of the Judgement of the
Hon'ble supreme Court in the case of
S.P.Chengalvaraya Naidu Versus Jagannath,
1994 (1) G.L.II. 81,as well as the Judgement of
Gujarat High Court in amratlal Modi Vs.Cachraji
Dalaji and another, ILR (1964) p.420, wherein
the Courts have frowned on the judgements which
had been sought by fraud. In this particular
case however, no case of fraud is sggﬂgggviie
learned counsel for the applicant has only moved
the Tribunagl with a reguest that the respondents
may consider the representation that is submitted
by them. Significantly enough such a representat-
ion has also been fided by the applicant. The

learned counsel f£or the applicant obwviously

002..
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Date Office Report ORDER ' /
‘ »
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.sought the directions by way of seeking solution
RN

through the Department only.

In view of the above, M.A./183/96 is also

disallowed,
i /2::_’/_-———-—/
(Ke.Ramamoorthy)
Member(A)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH, AHMEDABAD

O.A./T.A.M.A./R.A.CLANO. CR/ =Y /45 08/ 222/4 &

b /(_LCCZ('

Shas M T w5 yrdy”

APPLICANT (S ) COUNSLEL
VERIUS
('-/ 0/ 2 [‘vay
RESPOMDENT ( S) COUNSEL
DATE l‘@FFICEE REPJORT ORDER




IN THE CENTRATL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD

s

C.A./T.A.MAL/R.A. LA N, A/ SY /45 nn on/322)90

g4 -//Q'cht g Mg 8 s v
APPLICANT (S ) COUINSLL
VER3US

W Of Z‘Clb’r'a/

RESPOMDENT ( S) COUNSEL
DATE OFFICE REPORT ORDER




Office Report

23.8.95

-~

L)€

4.910.95

10.10.95

npm

Issue neotice 23rd August, 1995.

birect service permitted as resarés responédent

A

(K.Ramameorthy)
Member (A)

Reply fileé oy Mr. Kureshi taken on recerd.
Ad jeurned te 4th Octeber, 1995 at the request

of Mr. Kureshi.

(K.Ramameerthy)
Memeser (A)

viCe.

At the joint request ofthe learned advocateas,
10 th October,1935,

i

—

adjourned to

(K.Ramamoorthy )

npm Member (A)

Mr.H.A.Pariwala

files Vakalatnama in place of
Mr.M.5.Trivedi, His name name may be shown

14}

advocate for the applicantg.At his pequs

=3
o ]

ke

a
the matter. is adjourred to 4th December,1945,—

Lo

(K.Ramamoorthy )
Member (4

.
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Date Office Report ORDER

4.12.95 As T =gt L
/ 2 .85 oS e i s o3 A aaeg ol ] - —
Te .. "‘-JULN..{I\H" CO O _h J'\}(l{! I \,’,1, RIS the .reguestv

pm

= a1 4 ~ A ~ 790
§-1-1995 1.A. 817/95 in Q.A. 54/25 in O-A. 3712/70 |

] L ) y ‘
Me.Ae allowede Amendmnent be carried out w1;x¢
“i"ir

A
s r~ amended  Dort i on '\'3;,: iled "W
one week. Reply to amended portiGh =e Tilec

three moeks. Adjourned To 24~ 1~ 1996

{.A. stands disposed of agcordinglye
/'@/
(Ve radhakrishnan)

Member (A)

2J ] Qz 1 pon 1 < wr T ” » 2 3
el 450 At the reguest of Mr.H.A.Paniwala, the »
mtter is addsurned o 25.02 .1 ]
ceel 1S aQCJoUNSC COU LU eUL ed Z 2000

J

M & e b R e 2 P L S g —~ :
This will be the last Ac JOULINEMEI ¢ .

042\

(g, ,ramamoorhty )

A

nopm Member (A)

Issue notice on MoAl./95/96 returnable on
25.3.199. )

J

LA

(K.Ramamoorthy)
Member (A)

git.
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Date Office Report
25.3,99 Even though the grasx the notice was is:ued
. on 26.,2.96 in MA/183/96, the notice has been
actually issued on 25,3.96. No reply has been
filed .
Adjourned to 25,04,1995,
12
(K.R amamoorthy )
Member (A)
a ppm
25.4.94 Adjourned to 21.,05,1995 to enabl the counsel
for the applicant to file rejoinder, or any
cause of action, Z
\/
{KeRamamoorthy )
Member (A)
npm
4,6.96 MA/338/96 in OA/372/90
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su¢ noticé on M.A. returnable on lst July,1996,

Jel

(Vv.Radhakrishnan )
Menber (A)



Yy o~
)

\

-

Y

Eﬁ Cfifice Report

Date ORDER

1.7.9 At the request of Mr . H.A.Paniwala, adjsurped
; te 6th August,199s5,
{
E (Vv.Radhakrishnan )

Member (A)

-npm

6.8.96 At the request of Mr,Feniwala adjeurned

24.9.96.

te 22n& August 1996, It may be neted that

this is the last chance given,

by

\

(K, Bamamesrthy)

Mewber (A)
e
Both the learned counsel are present.

( V.Rachakrishnan ,
Menber (J) Member (A)

At the joint reqguest of the learned

advocates, adjourned to 29.10.,1996.

Jo/

(Vv.Radhakrishnan)
Member (A)

ait.
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CAT/J/13
CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH
@.A. NDO. 54 OF 1995 with M,A.ND.95/96 &
O.A.NO.

372 OF 1990,

DATE OF DECISION_ 29-10-1995,

shri s.a.Pillai

Mr.H.,A.Panirvala

Petitioner

Advocate for the Petitioner (s

Versus

Union of India and ors.

Respondent

Mr.akil Rureshi

CORAM

Advocate for the Respondent [s!

'
The Hon'ble MT.K.Rammerthy ¢ Member (A)

The Hon'ble Mr.

JUDGMENT

2, To be referred to the Reporter or not ?

¢, Whether their Lerdships wish to see the fair copy of the Judgment ¢

,  Whether Reporters of Local papers may be allowed to see the Judgment ¢ /

Ko

4, Whether it needs to be circulated to other Benches of the Tribunal ¢



shri s.a.pillai,

RACBE, arF,

Alr Force 3station,

Jamaagar.e oo .Applicant .

(Advocate : H.a.Panirvala)

Versus

l. Union of India, through,
Secretary, or his successor,
Ministry of Defence,
Central Secretariaty
New De lhi .

2. K.C.philposh,
Air Commandar,
Air Officer Commanding,
33, Wing, AIR Force 3tation,
Jamnagar.

3. S.S5.Tyagi,
Air Commandar,
33 Wing, Air Force station,
Jamnagar. se RegpoONdents.

(Advocate : Mr.Akil Kureshi)

ORAL ORDE

C.A.N0.54 Of 1998 with
MeA.NO.95 OF 1996 and
MeA.ND.644 of 1996 in
DeAsN04372 of 1990,

Date ¢ 29-10-1996,

Per : Hon'ble Mr.K,Ramamoorthy : Member (A)

The C.A./54/95 has been filed against the
non-implementation of the order passed by this Tribunal
on 20.,12.19%4. In the reply, the respondent-department
has stated that the reppesentations have been disposed
of by a proper reply dated 185.3.1995. In view of this
reply, it is clear that there has been no willful

disobedience of this Tribunal's order. If the applicant

is dissatisfied with the reply, he can challenge the





